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Douses for Industrial WerlE .. 

875. Shrl Da,l: Will the Minister of 
"Labour, Employment and RehabUlta-
.tlon be pleased . to state: 

(.) whether any survey on housinl 
10r industrial workers has been eon-
-dueted recently, region-wise, Centre-
wise or industry-wise to as.ess the 
prevail in, conditions in this respect; 
'and 

(b) it' so, the details thereof? 

The Minister of Labour, Employ-
·.ment alld RehabUltatJoa (Shri Jaltl-
van Ram): (a) Family Living Sur-
veys in respect of 50 important Fac-
tory, Mining and Plantation Centres 
in various States were conducted by 
the Labour Bureau, Simla in 1958-59. 
These survey. also included survey 
of the housing conditions of the work-
ilrs concerned. In addition there 
was also industry-wise survey, as a 
part of the 'Survey of Labour Condi· 
tions' carried out by the Labour 
'Bureau during 1959-85. The survey 
covered forty-six industries. • 

(b) A statement is laid on the Table 
-of the House. [PI4ced iTt Libra1"1/. 8ee 
No. LT-5546/881. 

Worller. In BuUdInc COIlStrIIet .... 
Industry 

876. Sbrl Da,l: 
Sbrl A. K. Go.,.lan: 

Will the Minister of Labour, Em-
'ployment and Rehabilitation be 
pleased to .tate: 

(a) whether there was any tri-
partite recommendation on the need 
for all-India legislation to reculate 
working conditions in the bulldlnl 
·construction Industry; and 

(b) if so. whether any legislaU"n 
is contemplated? 

The Minister of Labour, EmpIoJ-
ment &lid Rehabilitation (Shri Jaltl-
.. an Ram): (a) Yes. The Industrial 
Committee on Building and Construc-
tion Industry In its lilt Session held 

on 13th July, 1965 agreed that there 
should be a comprehensive lelislation 
covering safety, welfare and obber as-
pects of employment in the bulldinl 
and construction industry. 

(b) Yes. 

Ware Board for Enrlneerlnr Jndlllltry 

877. Sbrl Warlor: 
Sbrl V8S1Idevan Nair: 
Shri Indra,llt Gupta: 
Shri Pnbhat. Kar: 
Shrlmatl VImJa De ... I: 
Dr. Kanen Sen: 

Will the !.finister (jf Labour, Em-
flOYlllflllt aud RebabUltatlon be 
pleased to .tat.· 

(a) whether the demand for In-
terIm relief to engineering worker. 
has been considered by the Ware 
Board for engineering industry; and 

(b) if so, what decision hal been 
taken by the Board on the matt.r? 

Tbe Mlalster of LabOur, Employ-
ment aud Rehabilitation (ShrI Jarll-
... .. Ram): (a) and (b). II Is under-
stood that the matter is .tili under 
the consideration of the Wage Board. 

ttelease of Detenua beli under D.I.R. 

1'71. Shrl Warlor: 
Sbr! Jndrajlt Gupta: 
Sbrl Vaaudevan Nair: 
Sbrl Pnbhat Kar: 

Will the Minister of Itome Alraln 
be pleased to state: 

(a) the number of detenu9 under 
the Defence of India Rule. ord"red 
to be released by the various High 
Courts and the Supreme Court In 
(1186; 

(b) the dil!erent grounds on wbich 
they were ordered to be released; 

(e) whether some of them were re-
arrested after the relea.e; and 

(d) il so, their number? 
The MIaJIIter of State In _ MIaM-

try of B_ Alrabw and MblIIIter of 




